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to pay market prices, What is needed
today is that we should assure our
g;"ordinary massese minimum quantities
' of various essential commodities at the
most bearable and reasonable price
level, Once that is satisfied in regard
to all other people, if they wish to
indulge in luxurious ways of life, let
them pay for ¥. If the market price
goes up to Rs. 10/- or Rs. 12/- let
them pay, Otherwise, let them be
satisfied with one sweet. Why should
they insist upon rosgolla and sandesh
. all the time?

Similarly in regard to clothing and
rice also, I have ration rice, But some
of these people would like to have
basmati or other varieties, which are
luxury ones. They are welcome but
let them pay. This is the policy of this
‘Government. ’

I am glad that as far as sugar is
concerned, the present Government is
pursuing the right policy, and achiev-
ing success, I am happy to find that
we are today in a happy position to
assure an economijc price to our far-
mers much higher than the minimum
price. If Government succeeds in help-
ing them to gain more anq more, by
starting their own cooperative facto-
ries and also peasant-managed and
peasant-owned factories even other-
wise, and if they are prepared to make
sick mills effective and efficient, it
will be all for the good not only for
L the peorer people. but also richer
“people and the middle class, I am not

prepared to accept the marketing

economy which was sought to be pro-
pagated by my friend, Dr, Subrama-
A niam Swamy. He was asking what is
this economics? Theirs is a round and
round economy, cycling all the time
people’s money into the pockets of
only capitalists and not of the general
folk. Our ig the welfare economy; and

I 'am in favour o? jt; and I hope and

I am glad that we are making success

on this front. I hope, since hon, Min-

Ister is incharge of the civil supplies,

he will be able to try and introduce

Rampur Raza 402
Library (Amdt.) Bill
(Taking over of
Management) Amdt. Bill
it for as many commodities as possible
and see that the distribution is much
more satisfactory than Tt js today.

RAO BIRENDRA SINGH: There is
nothing much to say, I only thank my
friend Mr, Ranga who is one of our
most senior members and , grand
farmers’ leader. I assure him that the
policy that we are following, the
Government intends to continue it be-
cause we want 10 provide cheaper
sugar to the weaker sections at
Rs. 3.65 per kg. and at the same time,
we want to give some liberty, some
freedom to the sugar mills to make
good their losses, if any, on supplying
of levy sugar quota to the Govern-
ment. But you know that even in the
free market we have controlled the
prices of sugar and around festival
seasons, sugar has been selling even
in the Capital in Delhi around Rs, 6-
per kg; and with this policy, I am
sure, we shall be able to ensure re-
“munerative prices to the farmers as
was advocated by my friend Shri
Manj Ram Bagri ang at the same time,
we shall see that the sugar mills, most
of which are in the cooperative sector,
do not suffer any losses and they con-
tinue to make profit.

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was gdopted.

P —

16.22 hrs.

RAMPUR RAZA LIBRARY (AMEND.
MENT) BILL—Contd.

THE DEPUTY MINISTER IN THE
MINISTRIES OF RALWAYS, EDU-
CATION AND SOCIAL WELFARE,
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): on behalf of Shrimati
Sheila Kaul: I beg to move:

“That the Bill t{, amend the Ram-
pur Raza Library Act 1975, a5 pass-
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ed by Rajya Sabha, be taken into
consideration.”

Sir the Rampur Raza Library, Ram-
pur, was orjginally established as a
personal collection of Nawab Faizul-
lah Khan relating to the year 1974—
1794 A.D. and was given the status of a
separate Department in the year 1851
during the period of Nawab Syed
Mohammad Saeed Khan, It was in
1953 that the Library was declared a
public library by the late Nawab
Sir Syeg Raza Ali Khan. In 1975 the
Government of India declared it to be
an institution of national importance
vide Rampur Raza Library Act, 1975.
Under the same Act, 3 Board under
the Chairmanship of Governor of
Uttar Pradesh was also constituted in
1975,

Section 27(1) of the Rampur Raza
Library Act 19875 empowers the Cen-
tral Government to make rules to
give effect to the provisions of the
Act, Section 27(3) of the Act provides
that the rules so made shall be laid
before each House of Parliament The
requisite rules pertaining to the Ram-
pur Raza Library were notified in
June, 1975. Copies of thege rules have
also been laid before both the Houses
of Parliament. Section 28(1) of the
Act empowers the Boarg of Library
to frame regulations, with the pre-
vious approval of Central Govern-
ment to enable them to discharge
their functions under the Act. There
is, however, no provision in the ex-
isting Act for laying of regulations
before the Parliament,

In its 7th Report the Committee on
Subordinate Legislation hag desired
that like rules, regulations framed by
subordinate bodies under delegated
powers is authorised by the concern-
ed Acts of Parliament should also be
laid before Parliament anq there
shoulg be a provision to this effect in
the relevant statues. Likewise, there
should invariably be d provision in
the relevant statutes for publication
of the rules as well as the regulations
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to be made thereunder -from time to
timé to be published under the Ga-
zette of India. The Government have
accepted the recommendation of the
Committee on Subordinate Legislation.
It is therefore proposed to amend the
Act by adding Clause 4 to Section 28
of the Act, A minor amendment is
also proposed to sub-section (1) of
Section 28 of the Act so as to insert
the words “by notification in official
gazette” after the worgq ‘“the Central
Government”. This will meet the re-
quirement of the Committee on Sub-
ordinate Legislation, The Rampur
Raza Library (Amendment) Bill,
1979 now 1980, was accordingly in-
troduced in Rajya Sabha on 28-3-1879.
The amendments contained in the
Bill are jn consonance with the re-
commedations of the Committee on
Subordinate Legislation, I, therefore,
move that the Bill to further amend
the Rampur Raza Library Act, 1975,
be taken into consideration.

MR. CHAIRMAN: Motion moved:

“That the Bill to ameng the Ram-
pur Raza Library Act, 1975, as pass-
ed by Rajya Sabha be taken into
consideration.” ’

Shri Sudhir Kumar Giri,

SHRI SUDHIR GIRI (Contaj): At
the outset I support the Bill, This
Bill is in response to the Seventh
Report of the Committee on Delegat-
ed Legislation. This legislation would
g0 a3 long way to ensure the authority
of our Parliament over the regulationg
made by the management of the Ram-
pur Raza Library,

While supporting this Amendment
Bill, I intend to point out to the Gov-
ernment some facts and some aspects
of the Library concerned. This Lib-
rary contains very old manuscripts of
the seventeenth century, These manu-
scripts are of Urdu, Arabic, Hindi and
varioug other languages, All these
manuscripts have been preserved with
care, I think so. As far gs my know-
ledge goes, I know that some Arabic-
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manuscripts are of Nashtalik and she-
kesta style. THis Nashtalik and Shek-
esta style may be comparable to the
present day shorthand-type, Very few
experts are there. who can under-
stang this Nashtahk and shekesta type
of Arabic manuscrlpts The number
of those expertg ig fast dwindling. ‘I,
therefore,. bring to the notice of the
Government that the number of such
experty who are cdpable * of under-
standing and preserving this Nashta-
lik and Shekesta type of Arabic manu.
script ang who are few ang those
manuscripts should be protected so
that .our future generations do. not
lag behind jn going through the manu-
scripts and understanding them pro-

perly.

Many foreigners do visit our coun-
try and those who are interested in
the cultural aspect go to visit the Ram.
pur Razy Library. They also go there
for their research work and it is very
difficult for them o0 get accommoda-

. tion there, because the Library is situ-
ated in an interior part of the town.
So, I suggest to the Government that
some hostel accommodation shoutd be
provided there, so that foreigners and
other scholars who. go there for re-
search work or to fulfil their curiosi-
ty should not find any difficulty in the
matter of accommodation,” While the
principal Act—the Rampur Raza Lib-
rary Act, 1975—was moved in both
Houses, the Minister concerned gave
some assurance that they would try
their level best to collect the manu-
scripts lying scattered all over the
country in rural areas, How far Gov-
ernment has attempteg to collect such
manuscripts from rural areas should
be made known to the House and the
nation, It would enrich the collection
of the Library if those manuscripts
are collected from those rural areas.

The management of’the library is
trying to preserve the manuscripts
with some care, _but as far as my
konwledge goes, there is still scope for,
1mp;'ovgmept of the measures of pre-
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servation, The other day we regd in the
newspapers that some valuable manu-
scripts are being smuggled out of the
country. I do not know whether any
manuscript from this library has al-
ready been smuggled out, I have no
specific information in this regard, but
I urge upon the Government that
more precaution shoulq be taken so
that such valuable manusgriptg of
17th century are not smuggled out in-
any way.

Some memoir notebook for Hin-
dustani. classical music has been pre-
served in the library, It is very help-
ful for the development of classical
Hindustani music and Govarnment
should take proper, care to maintain
thig memoir notebook, because this
would be very helpful to the musici-
ans

Last but not the least, the Central
Government should come forward
with a National Library Policy, which
would help scholars and researchers
and those who have got special inte-
rest and taste in the cultural activi-
ties of the country. Our society is not
static but moving forward, For 5 mov-
ing society, it will be helpful if the
cultural aspect is preserved in a very
organised way. So, I urge upon the
Government that not only should they
establish - their authority over the
management of the library but they
shoulq alSo try their level best to
collect the manuscripty and the cul-
tural relics lying scattered all over the
country in our rural areas. I again
appeal to the Government to take
necessary action in this regard,

"R I ¥ (9rdY) o
awnfa aglew, o= agfam dazaar
I IM ogWT I IO [N G
IgM agam w3 A

“Rampur Raza Library has the
finest collection of Mss. in Arabic,
Persxan and Urdu along with Moghal
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and Iranian miniature paintings of
immense value from arts point of
view, Besides paintings and mss.
the library has a very rich collection
of old printed material in the form
of hooks and periodicals.”

gk 9 forenr &t Y A% A
¥ gafae & w48 T afgw gar
AF  IRar, faw oF ata g AR
9T FAIFAT | T& 43 H T AW
graa g o w9 F1oarfaa @,
gL A1 474 A JT 91 uAma A
¥ QA =g @ 7 ag aranT Fmgar
far ta-¥q F g@® am ¥ gIEA
g qmr FY § 7 cae ¥ feqr gmr
g

“21(4)....that Government shall,
as soon as may be after the receipt
thereof, cause the same to be laid
‘before each House of Parliament.”

FA ArgwE ¥ Qr F7 9 #57
F§ gramr 9 agi oz ardr g an
g @ aF gamr aur fs 99F Ay
F4q gd gerdr feid @ gf
AT FET F qla sy N i
faasy § 35 sz 8@ @7 g
fed@ o & oy @ <83 dar ArEw
grar R v agi oz epadaga @ #
AR € | mM@ T4ar w9l agt o @"
FW@ & o 3w emAT @ FT &0
Freor § ? fa® 48 Twmad  frod
FW Ffag am——uw qe # ar
am 7,3z awa w7 9% Ag fRargnr
81 F anmarg f& ar@a #
arffefes @ ¥ FaZa Wt ag frar
Arar g AV q fagra N i ArgAD

Wr mar g gt 9T FA 28
£%3 @ wYe mfgwax qar xaraa
9T g w4 frariar<gr & 1 @@t 9%
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A greea W agh 2 st 9% f

wE] AT H7 g 8F WX ETH AW
% | unA  fad qwaa A
gifva frar ) saw argfefEn gn 3
¥aZa faar srar wifge |+ agh av &
4 Hzam W@y Al § | argfefew
gn @ gar W oagl xard af R
qdr graa H 4 awAarg s ag newr
gt f wat ofr agi a9z g wle 3G
fo fam g5rc 3 g8 am@d § ga
fear atr awar &1 fRa)@ # 1087
mEgad fagarg ag & | var 7 @@t
Q¥ FA Y AGIN FA § | AW
M 5 FoEAa Ag g FfF am
Y & fd ara ordlE 9T a7 I
graY gar ag® war fea ) wws
qUe [TAWE S AATT AW § g o
TQ T4 F HIAA AL @ AT F 1 15
ara ¥ aR A7 A7 gHr | AR -
way i & 7g fentmar f5 A%t agt
v 7@ H 1 FfFa o G & o
TgAr AFAT A IaF &Y ag fAviy
RURE TN (I GRS e e i O
Arr ad-AEE fasd, IaF [z a
Y 97 7@ ST | 7 anE Tg
garal IJEAM) F SHF) $ 7 G
g1 #F anwAar g 98 any gar
FAT AT AT T @SR & @I€Q Ay
BT 1 98 T9- TR B F .

“The Committee observe that as
far back as May, 1955 the Committee
on Subordinate Legislation in para
37 of their Third Report (First Lok
Sabha) had emphasised on Govern-
ment to make a suitable provision
for laying and modification in all

future Billg which may seek to. dele-

gate power to make rules regula-
tions, etc.” SEPNUNY £

33 BR AF a9r T F»rar fFan
Iy fa¥ |, Afwa mwm A
agyl @1 @ Ffag am Fagr
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wta TF0a Vol @ 7 M eraraed
fraquEqed  FTX - MT AAT
¥ feyr, 9€ & oA faar, am
W #7 g1 S A AT——Far Y
af gmare§ —-agvan fs 631 AW
aur A feanedwa 1 41, %a fag
g ar@I A FT A E L AT S, AM
T ey fraddz 3 qfen f& &4
frrgosoa A o 7 am & agi ¥
FrEt F 9@F AT HE F ? 0

TF WAl AtE : € O§
98 7

Mt AFAR  IMM ;. FA 99
awqr 2 ? g, IAHA Hrga 9@
axy § , fyargfer =rfwaz 9@
aFar g saife za a%a Fedweg
gardt wHlFgfer TS B F1TA
¥ weq a9r WX FATY FY AET
fraf g ——3 aarx F aragfaanm §

aa aq(, *M A&@F @ agr , faar Fa 9FAr ?  &FT aur JEE
o EUCEEIE I (i CU B L ¥ faw faam 234 % faar 22
g4 ¥ @@ 1 3g 9rgd age & 4 aga . |WA T —

A% W § 0F @a7aTF TAa a8
wr 2 f5ga fRar a1 se9-Re
AT FT AAXR AN AT WY g4 WY

Where a regulation, rule, sub-rule,
bye-law etc. framed in pursuance of
the Constitution or of the legislative

T F) O gy FTATE 1 -

Fifed AT A0dr A9l & w9
Cant @ €, Afsa grn ¥ anm W
gat  afgar A Rkar ar f& sn
# AF FqAaaTT | AT gag faa
fam az age #7 & A, ¥ T A FaT,
79911 ga faar, saifs faw 7t
925 § RE IR Famarar fa ag
AO  pAvERve Ag AT |

BET AIH QAT ¥ F@T AT —-

The First Lok Sabha has said that
they should be laid on the Table of

the House so that we cath go through -

them, study them and find out whether
they are in accordance with the Act or
not. But nobody cares.

B Favafi Far T 1 ww Ao
T wta o 3z fra fs 6B 9
WA ferde famooar, & qaar
§ ag W 1978 % guowr, A ww
AR #l A @, wrwg ag fas
TN amrn, gAY agX A A anar. ..

T Y A

functions delegated by Parliament to a
subordinate authority is laid before
the House, we can raise objection
under Rule 34.

QT Ara Y AMAT], & T a9y VTHAWET
A A g--wel AT 2T AW gaar
aaar difag fe #1991 § J[aw
zar fag & ARk F7 ax 94 #1 azt
WET? I8 W F AT N nm A
st aar fag @, ga T W agr @
4

ot g fag: oY, TaM) o

ot qEaR I SED gRe
fagwey 2fm oy afag d gad
TR A AN F-mm AT B A
e J| §  ag @A e g far
a ¥ o AH graFar | @ AW F
AmAn redma ® faw A ammer
fear @ra, sa & 3 Fr A i,
arg@a #1 7ad ¥ fag am@Efaa
faaar a1 i «var-
aga wdr-faar Par A N @AW
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[sf g === <] )
g 3@ amfuagasmarg | m
Fm & fag Frf TFEm@T <@ T
Frfgr sy deqr ¥ gz d, gharve
F AT T IATBT AT | BT @A
ag wraw gur  =ifzn B oagh
feod g5 3, food dfag 2w €
fead & fag a3 fead-Teadg ord
2 atr f-fry rfag rgr am
dar o 2 ag Wy aaArd e Sy food
TR AT I F I3_|F A
suzear & P S oewraw  «ifuw @@
¥ 3@ & Nrad I A I sATAT

g7

gafag @ @gar wrgar & 5 ug
awnfa #ga 9z fawe @ fra
73 37z f521% § =a oW Iame
AT FT T 437 ¥ AT |

Ta WSS ¥ &TT § [ICR 4R
3T g5 o & w1 amY ¥ fag
qan fear ’

.DR. VASANT. KUMAR PANDIT
(Rajgarh): Mr, Deputy-Speaker, Sir,
I congratulate the hon. Minister for
he has come forward with an amend-
ing Bill though late in this House.
This is the result of the observations
made by the Subordinate Legislation
Committee. Otherwise than this, the
library movement in this country is
almost dead movement.

I am extremely sorry to say that
this is a piecemeal approach to the

) library problems. I am emphasising "

upon the Government to call experts,
scholars and all those connected with
the library movement and take national
view and a national approach to the
libraries” in the country. This is'a
small library, but it is a very jmpor-
tant library. There are-masterpieces
of Arabic literature, Urdu literature
and literature on musicology. But
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what is. ifs Status? We have'not even
got a catelogue of rare Mss, . The real
national library movement envisages a
catalogus catalogorum, You can sit in
Bangalore or be anywhere and find
out in what library what manuscripts
are there. Unfortunately today we do
not know anything. * When I was doing
my Ph.D., 1 know how-1 had to hunt
for manuscripts on Jyotish-Shastrs.
There is not a single catalogus eata-
logorum in the country. Different
types of scholars have to take advan-
tage of the library. A mere grant of
two-and-a-half lakhs of rupees a year
is not sufficient even to maintain the
manucripts or to preserve them. All
over the world the library movement
has gone much ahead where valuable
manuscripts are preseryed and not
kept in the form in which they are
kept in thiz ¢ountry nowadays. They
are micro-filmed there so that further
loss or further deterioration would
not happen. The originals are taken
to the National archives and the benefit
of all the manuscripts is a vailable to
the entire country. Here, the apathy
of the Government causes a very
great concern. I would, therefore,
beseech the Government to understang
this. Although this Amendment Act
is the medium through which we have
focussed Government’s attention to the
development of libraries in the coun-
try, this enthusiastic Minister like our
good friend, should take some further
steps to see that the Central libraries,
the public libraries, get a national
outlook. The Government’s national
policy on libraries should be announced

+ ang there should be a little more

sympathetic approach while giving
grants for the upkeep of the libraries.
Thig Library has 3 very ancient build-
ing. It is in the rural sector. The
building itself is a monument. The
amount of Rs. 2.50 lakhs after a few
years will not even be sufficient te
keep the building in repair. Therefore,
a wider outlook ig required, when we
have these valuable possessions.
Therefore, I call upan the Government

to come forward in this Housé with
a comprehensive Bill, not piecemeal
regulations like this, brought on the
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ﬂoor of the House. . This, should have
been done a long ‘l:lme back. "I am
glad that you have done it now.
Otherw1se, they would have still been
undone. But this piecemeal approach
to these libraries is not welcome and
therefore, a compiehensive Bill re-
gulating all the Central and Govern-
ment libraries, in respect of archives
or ancient possessions to be conceived
by experts’ views ang views of those
who are knowledgeable in the library
science should be brought about. I
have been connected with the library
movement for the last sixteen or-seven-
teen years. I have been associated
with Royal Asiatic Society ang Asiatic
Society of Bombay. I know how our
Libraries are suffering, not only because
of finance but because of no thinking
on the part of the Government on this
very vital or important subject for
research ang for our cultural heritage
of the country.

A WICTIT I (NEY) 2 AR,
™ gmgr fagaw 31§ @
. FQAT g

Freafamar ag & 5 exaraar &
&R ATARAR &7 99 HIT qa ®
TATEY Y AT AT AP Y A
AR F HIAT AAT QAT T q7
ax &, grar § At 9daq awrE
€1 w7g 9 avg war FYaT i
FHifra graTFAm E | T2 e
AAMG FT FA-AA AT |i8-11S WA
Tgsimfa at ¥ ¥ =T 7 mran W
AW QA 9T FAAT IAT PO &

Rampur Reza Library AGRAHAYANA 9, 1903 (SAKA) (Amdt.) Bill

A faart & fag amm, Tgt
faars,  wdwm,

‘BT A1 ag gim FAe
3 argafeay
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Tq qAqd ag gt ", <r@r-
azrrram‘t ¥ avy g@e g0 ¥ I9
AR-FFTUFEE  Fd Wy fFo E
HTT s;nf?;»mﬁ:
FAFY AFEAT GARIEE 2 o m%
Fraa & afan ot §  afe &
st w® ¥ T aansEn sl #
argafal # wamgar €7 g1 gEa
#1A § wea qMw F18 aF AR &
THT-AGRTAFAT HI argmrgi 7 ad
ag’raréir“r Mg Wg e # ol
AR IAFT TW-LFF AT F. TQ@ A
AFA 93 armraarz: goR &7 & agt
7gr, @ 34 K @-IGE, 99 F
Fyedmea &1 oAmar W fang mar M
1. @t StfEs, @@ ez @
I Hagd T ar A B &
T adr @ B ar agh wiag A
g fx
F1 91 @iy {/w H
fagdr g¢ 2 it BiE-ad gEwan
&, IAHT A ;oA gra H T AR
Sa®T ®gAMAA FEm T W gt
73 & faw wsa wyaTr § A

agam faar A |

AMY FAR qdAFml AgEa
AR A ¥ w7 g A ag

wg ¥ Al F . g qgerRr agl
AEAT | ag dwiga fadaw ¥ glee-

*or ¥ W oAt ar g fe g7 &

HIT WA QPR FTEG 9ES | FT
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[+ mrew® )

Wi fagaw W1 g o= EAMMAEEY
ata

YT AT Az feedr qww
¥ | IW AWM AN aga WG
Ak At QrRr fr I wgr
* Aara 4, @gi 1 fmy 3T I,
q7El WX FICHT FAZA ) W A
afgfafe vl af € it aga @
g g ¥ oA " g Aar @
1 IAFT gaAR F@ ¥ St A
@R Adl as faer v @, ug
Fq AT gAY ag @ AR F W
x5 I 1§ RaT fr g 9F wwr
agma ¥ agr a@v, f& 9 AW &y
argdfedt & d=r@a fagen we @
grd % fag ws smehgfha fas
amr At FJIfggy wd fadE
diegwa, tw wifwrs e na
WA a® #gm | F fAg  S=wAr
Agt @ W A @ A A g
arar &1 x8 fAg aEw @ am A
g fo a9 7 g uw aFqu fagaw
amt am faud afysw ga #®
a4 g7 A, fFa dqa & w @
aft @2 T WA, natdE, as-
A WY geIATAR AT AF WX IAA
RECC I IR

ugt 9T wrem wrzdq §, wa @
IAFr gwAT W FA QT AT @
2 g @ g & Sm owmw
A oW A wa # ww WERT AT
g®PMY  FRR FAT TH a@
a¥r ®tfh AR JAFR F1 Fm gner
Al gr1 e fedy ara A wE
gEAMAZ  AHTRR F WA 47 A
o At o F AT I ux
g A @ AR Iu gRAR X
AN AR F I @ AR
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"qfrar swogad wy &1 wa ag’

am Ag }1 H8 AT @At gl ady
R azrd w7 I azq q@r @, we
F Ul Q. MAT 1 QAT Arma-
arg §arcs @t 9 €, A armad
adft agt &1 ag "€%AT I R\
£ N [YITAT, RIWHAT &3 A
g1 & fwsy wmn 3 WY 2, argg @y
wreA oA E)

Tafag aifer & & ag sgar fx
TH aga 3w fadym amr sgs
fa q¥ &a & d9@ aF | aa X
%1 forer ana s s gradan
gq WSt ¥ arg § 3@ fadas wrv
T %l § ¥R AWM F@Ar §
f& gar 93w ¥ 0% agT a¥ grFIAa
AT Ta A WAT gAIT

SHRI G. M. BANATWALLA
(Ponnani): Mr, Chairman Sir, this

is a very simple Bill to give effect to

the recommendations of the Seventh
Report of the Subordinate Legislation
Committee, But the surprise is the
long time it has taken to come before
us. It concerns an important subject,
namely, the recommendations of the
Subordinate Legislation Committee.
The recommendationg were made
quite long ago. Even when the Gov-~
ernment moved the Bill, it has taken
an unduly long time to come before
us. In the case of the present Bill, we
fing that this Amendment Bill was
introduceq in the Rajya Sabha on
28th March, 1979. Then, it took nearly
one year to pass this simple Bill and it
was passed on the 20th of November,
1980. Then, again nearly one more
year elapsed. And today we have
taken it up in the Lok Sabha. The
Government has no time to bring
forward this Bill and it appears that
there is no sense of priority in arang-
ing its business, It ig a matter of pain
that the implementation of the recom-
mendations of one of the House Com-
mittees takes such a long time and is
given a very low priority.
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However, Sir, I must at this juncture
also make a number of references to
the situation that is prevalent with
respect to this Library. Thig Library
is the biggest Urdu Library in India.
It is the second biggest in Asia. Such
being the case, we know the impor-
tance of the Library. The hon. Minis-
ter has himself enlightened the House
about the importance of the Lijbrary.
There are nearly 40,000 volumes and
nearly 15,000 manuscripts in Arabic,
Persian, Urdu and Hindi.

17.00 hrs. :
[MR. DEPUTY-SPEAKER in the Chair}

On the one hand, we have a Lijbrary
which is the second biggest Urdu
Library in Asia and which is the
biggest Urdu Library in India and, on
the other hand, that biggest Urdu
Library in India has a skeleton staff
of only 17, Till last month, that is,
October the Library was without any
head whatsoever. I do not know the
position right now, this month. I,
therefore, beg to submit before the
House that centrary to the noble ideas
that the Government has, contrary to
the noble sentiments on the basis of
which the Act of 1976 was passed in
this House, contrary to all these, the
Library today is facing a crisis of
neglect. I have, therefore, risen only
to emphasise upon the Government
the necessity to see that its noble senti-
ments are reflected in reality also and
that necessary adequate and immediate
steps are taken.

Sir, you please visit the Library and
you wil] know how poor is the main-
tenance of even its building. It also
needs attention. There are also hardly
any plans for the development of this
Library. There was, if I am not mis=
taken, a plan to microfilm all the
manuscripts that are there. They are
very precious. But it pains us to see
that hardly a hundreq manuseripts—
there are 15,000 of them—have been
microfilmed. I must, therefore, suggest
that greater attention has to be paid
to this Library which containg the
finest treasure of books and manu-
scripts in Arabic, Persian, Urdu and
Hindj, \
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Formerly, there was an idea te
microfilm all manuseripts and to keep
them in a fire-proos safe. I would,
therefore, suggest that we should have
a microfilm unit in the Library itself.
Please don’t bring all those precious
manuscripts from Rampur to Delhi for
the purpose of getting them microfilm.
ed. - We know what can happen to
these valuable manuscrips in transit,
to and for ¢rom various places. So,
let theré be a microfilming unit in the
Library itself. .

The Library shoulq be developed as
an active centre for research. I must,
therefore, reiterate ghe demand that
has been made here for a proper hostel
so that the scholars can take full ad-
vantage of this Library.

I do not want to consume much time
of the House. The Bill, however, is
limited only to the implementation of
the recommendations of "the Com-
mittee, We have only taken this
opportunity to place before the House
and the hon. Minister some important
aspects of the Library which need his
immediate atfention. We have here a
Minister who is known for quick work.
I know it because he is in the Rail-
ways also. I am also a Member of the
Railway Consultative Committee and,
as such, I have personal knowledge of
the fact as to how quickly he works,
provided he takes, up a particular
thing.

Now he is also in Education.

Therefore, 1 have placed a few
aspects of the library which need im-
mediate attention here and hope that
necessary expeditious action will be
taken.

s gfedm wage (WraEge)
a2 argdd fam ¥ ant o ag
fudas @rar € gA} W A aga
A AzEW AMRY T AR AN
FRN IS O T SRl A @en
AN 1 HOHIT AEST IMH AP
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Fq #f & IfEA w4 I Fd
g @ IaFT @A FLAT ozl
g1 fatw ¥ fag fdm  #ar
F1% Aada ag“f T@al 8 1 gafag
_FgAT Argar § fr 34 AngEdd
TgFacE H W) ArA wma w1 @ &
8% aga wgy fmar war arfee
qr | 33 TH A 3 8 fawnar am
ala g *¢ § gu ag faa a@
g8 FraT gr AMFA @ W TER
9gy feqFma Agl FWT w&F

§ =gar g & w@ wgeagw
geadraa F¥ gemr #Are fawwm oz
fary &1 § ®atq fgar [rqg1 4y
gafage @ f& agt w it FH=d
FA FQ g IaFr @l aga @
#A g, aga @1 @ifAa {1 9a gRaF @3
1 = #fgs g aam & fag,
Fa # R afas fasrg 3@ &
fag ag aga nmEms § & S
genr F1 agral M| m @ nfgs
3 afgs Fi B o @ faa
anr ;qre I4 GEAFIAG F1 AZIART
B T Y gl wFA

T4 JedFTAA F1 mdga WAl
% fau fray &7 § Swam  fear
AT qFAT 21 aFR F Fifgg
32 4 aAn® aarg orfs I fagref
2 = nFa A AR S s Fal
# & @Y ¢, T Ty F19 1 aFgN
¥ FaF | o agt gudr aigfafuat
8, dafexe gt @ gu § sady
grar #1 fa¥ safg F@T WY
nrIed 21 7 S FAfere § saa
geat zafag & arms g B 7
gk W ¥ atepfad  fawrm A
@ g0 B arg gl 9IET gIar
1o fan W wrns g fa ATHam
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#1al & fag § aga wedni fag
g ard &) zafag F wrgar g 5
fary =1 @ g3 @3 ¥ fag
DAar aarf an w1 gaw feafaq
FXA ¥ fag o gavrfow mramw g,
IAFT Warg fRur Qo)

THE DEPUTY MINISTER IN THE
MINISTRIES OF RAILWAYS, EDU-
CATION AND SOCIAL WELFARE
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): Sinp I am extremely
thankful for the unanimous support
extended by the House while discus-

sing the  Rampur Raza  Library
(Amendment) Bill.
Library is a source of knowledge

and information for generation to
generation to seek and acquire and
also to understand the Indian heritage.
Therefore, one can very well under-
stand the Government’s concern over
the maintenance of the Library.

Rampur Raza Library Act was pas-
sed by this august House in 1975 and
subsequently a Board was constituted

under the Chairmanship of Governor
of UP.

So far as the valuables of the Lib-
rary are concerned, there are about
40,000 books, about 15,000 manuscripts
ang 300 paintings—in Arabic, Persian,
Urdu ang Hindi languages. Essentially
the attitude is to promote the scho-
lars to have the privilege of taking ad-
vantage of the Library to make them-
selves more effective in their research
work and to preserve the rich heri-
tage of India as a whole.

Hon. Member Shri Sudhir Giri has
mentioned that there are no experts
so far as Nashtali and Shekesta are
concerned. There are experts and a
survey is also in progress for the col-
lection of the manuscripts through the
Department of Culture throughout
the country. It is a welcome sugges-
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tion that we shall have to collect the
manuscripts from the rural areas also.

The main point is that the Seventh
Report of the Committee on Subordi-
nate Legislation has recommended
that the regulations made by the
Board must also be placed on the
Table of the House. To meet that re-
quirement, a small clause is being
added to section 28—in order to fulfil
this recommendation of the Commit-
tee on Subordinate Legislation which
has been accepted by the Govern-
.ment.

So far as the other part about pro-
viding funds is concerned, in this
Plan period Rs. 15 lakhs have been
allocated; in 1980-81 Rs. 2 lakhs have
been spent by the Board; and for
1981-82, Rs. 4.5 lakhs have been ~ al-
lotted. It is true that we must be
able to provide accommodation to the
scholars who come there. Also it is
the duty of the Government to see how
best the Library building can be re-
modelled and restructured. At the
moment the Library js in a building
calleq Ahmed Manzil. Adjacent to
that there is one building called Rang
Mahal. The Board is in touch with
the Government of U.P. negotiations
are going on and if it is also acquired
and if proper proposals are sent by
the Board, Government will take cog-
nizance of the neeq for remodelling it
and also for building hostel accom-
modation, boarding and lodging faci-
lities, and so on and so forth.

My hon. friend, Shri Daga, has
said that the Reports have not been
laid on the Table of the House. Only
in March this year all the Reports
Wwere laid on the Table of the House.

SHRI MOOL CHAND DAGA: For
which year have the Reports been 1aid?
I enquired from the Library. The
Reports for the last three years have
not been laid on the Table of the
House. Can he give me the dates on
wheh the Reports were laui’
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SHRI MALLIKARJUN: On 28th
March, 1981, the Annual Report along
with audited accounts hag been laid
on the Table of the House. ....

SHRI RAVINDRA VARMA (Bom-
bay North): For which year?

SHRI MALLIKARJUN: If it has
been laid in March, 1981, naturally
it might be covering, if thereisany
lapse, from 1979 onwards. Nop doubt
for passing this Amendment Bill time
has been consumed. However, the Go-
vernment has got a sense of priority of
getting through the essential Bills.

With these few words 1 request
that the Bill be taken into considera-
ton,

SHRI SUDHIR GIRI: 1 pointed out
that the number of scholars or ex-
perts in Shikasta and Nastalik has
been declining, So I suggested that
the Government should take steps toa
educate some other scholars so that
they can become experts in these two
types.

SHRI MALLIKARJUN: It depends
upon the individual scholars to have
the taste of learning from the existing
experts,

MR. DEPUTY-SPEAKER Now the
question is:

“That the Bill to amend the
Rampur Raza Library Act, 1975, as
passed by Rajya Sabha, ,be taken
into consideration.” -

The motion was adopted.

MR. DEPUTY SPEAKER: The
question is:: . S E
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“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 1—Short Title
Amendment made:
Page 1, line 4,—

for “1980” substitute “1981” (2)
(Shri Mallikarjun)

MR. DEPUTY SPEAKER: The
question js:

“That clause 1, was amended, stand
part of the Bill.”

The motion was adopted,

Clause 1, qs amended was gqddeq to
the Bill,

Enacting Formulg
Amendment muade:
Page 1, line 7,—

for “Thirty-first”
“Thirty-second” (1).

(Shri Mallikarjun)

MR, DEPUTY SPEAKER: The
question is:

substitute

“That the Enacting Formula as
amended, stand part of the Bill.”

The motion was adopted,

The Enacting Rormula, was amend-
ed was added to the Bill.

The Title was addeq to the Bill.

SHRI MALLIKARJUN: I beg to
move:

“That the Bill, as amended, be
passed.”

MR. DEPUTY SPEAKER: The
question js:

“That the Bill, as amended, be
passed.”

The motion was adopted. ~
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KHUDA BAKHSH ORIENTAL PUB-
LIC LIBRARY (AMENDMENT)
BILL

THE DEPUTY "MINISTER IN THE
MINISTRIES OF RAILWAYS, EDU-
CATION AND SOCIAL WELFARE
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): The Khuda Bakhsh
Oriental Public Library, Patna was
built out of the vast and valuable per-
sonal collections of Arabic and Per-
sian manuscripts ang bookg of the
late Maulvi Muhammad Bakhsh Khan,
father of Maulvi Khuda Bakhsh. In
1891, Maulvi Khuda Bakhsh executed
a Deed of Trust appointing the then
Bengal Government (now Government
of Bihar) as trustees for the manage-
ment of the Board.

In December, 1969 the Government
of India declared the Library as an
Institution of National Importance
pide Khuda Bakhsh Oriental Public
Library Act, 1969, Under the sames Act,
the Government of India also consti-
tuteq an autonomous Board to carry
out the administration and manage-
ment of the affairs of the Library.
The Governor of Bihar is the Chair-
man of the Board.

Section 27(1) of the Act empowers
the Central Government to make
Rules to give effect to the provisions
of the Act. Section 27(3) of the Act
provides that the Rules so made shall
be laid before each House of Parlia-
ment. The requisite rules pertaining
to the Khuda Bakhsh Oriental Public
Library, Patna were notified in July,
1970. Copies of these Rules have
already been laid before both the
Houses of Parliament,

Section 27(3) is proposed to be
amended through this Bill, Section 28
(1) of the Act empowers the Board
to frame Regulations with the previ-
ous approval of the Central Govern-
ment, to enable them to discharge
their functions under the Act. There



